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(b) the goods imported from that
country and exported to that country
during the above years;

(c) whether the prices of Yugo-
slavia goods compare favourably with
those for similar goods obtaining in
the rest of the Eastern European
countries and the Soviet Union; and

(d) whether the Yugoslav machine-
ry displayed at the recent Interna-
tional Industries Exhibition held in
Delhi is useful for our industries?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) and (b). A statement giving the
required information is placed on the
Table of the House. [See Appendix
X, annexure No. 51.]

(c) Government has no information.

(d) The Government are unable to
express an opinion on this matter.

DELHI-AJMER-MERWARA RENT
CoNTROL AcCT

*2265-A. Pandit Thakur Das Bhar-
gava: Will the Minister of Works,
Housing and Supply be¢ pleased to
state:

(a) the date from which the elhi

Ajmer Merwara Rent Contral Act
(1952) came into effect;

(b) whether the rules referred to
bring out operations of several seclions
of the Act have been framed;

(c) if so, when; and
(d) whether it is a fact that owing
to the ruies not being framed the

gpe;ration of several sections of the Act
is in suspense?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
9th June 1952.

(b) and (d). No rules under this Act
have as yet been framed but the
absence of these rules do not material-
ly affect the provisions of the Act be-
ing implemented.

(¢) The draft of the rules is now
under examination and will be issued
without much delay.

PaTENTs ENQUIRY COMMITTEE

*2265-B. Pandit Thakur Das Bhar-
gava: Will the Minister of Commerce
and Industry be pleased to stat‘e:

(a) when was the Patents Enquiry
Committee appointed under the chair-
manship of Dr. Bakhshi Tek Chand:

(b) when was its interim report
made and what were the main recom-
maondations;
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(¢) what steps did Government take
to implement its recommendaiions;
and

(d) when was the final report made
and what steps did Government iake
to give effect to its recommendations?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
1st October, 1948,

(b) The interim report was made on
4th August, 1949. The main recom-
mendations of the Committee were: —-

(i) that it should be open to an
interested party to apply for a com-
pulsory licence or revocation of the
patent on certain grounds;

(ii) that it should be possible to in-
stitute proceedings before the Control-
ler of Patents and Designs for obtain-
ing relief against abuse of patent rights;
and

(iii) that an appeal should lie from
any order of the Controller to an ad
hoc special tribunal nominated by
Central Government.

(¢) The Indian Patents and Designs
(Amendment) Act, 1950 (No. XX XII of
1950) generally giving effect to the re-
commendations was passed in April,
1950.

(d) The final report was submitted
on 30th April, 1950 and is under con-
sideration.

INDIANY MINES AcT, 1952

*2266. Shri Vittal Rao: Will the
Minister of Labour be pleased to state:

(a) the States (Parts A and B)
where the Indian Mines Act, 1952 has
been enforced fully;

(b) the States (Parts A and B)
where only certain provisions of the
Indian Mines Act, 1952  have been
enforced, and the provisions which
have been enforced; and

(c) the steps that Government =&re
taking to ensure the enforcement of
this Act by the 31st December, 1953
as stipulated in the Act?

The Minister of Labour (Shri V. V.
Giri): (a) to (¢). The Mines Act 1952,
has, in its entirety, been brought into
force with effect from the 1st July 1952
in the whole of India except the State
of Jammu and Kashmir by a notifica-
tion issued under sub-section (3) of
section 1 of the Act.

In view of the fact that quite a
number of women will be out of





